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[Secretary)
(2) The Indian Telegraph (Amendment)
Bill, 1972,

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITT-
INGS OF THE HOUSE

SeVENTH REPORT

SHRI S. C. SAMANTA (TAMLUK) : 1
beg to present the Seventh Report of the
Committee o Absence of Members from the
Sittings of the House.

— ———

13 brs,
ANTIQUITIES AND ART TREA-
SURES BILL—Contd.

MR. SPEAKER : The House will take
wp further congideration of the following
motion moved by Prof, S. Nurual Hasan on
the 23rd August, 1972, namely :(—

**That the Bill to regulate the export trade
in antiquities and art treasures, to provide
for the prevention of smuggling of, and
fraudulent dealings in, antiquities, to pro-
vide for the compulsory acquisition of
antiquities and art treasures for preserva-
tion in public places and to provide for
certain other matters connected therewith
or incidental or ancillary thereto, be taken
into consideration”,

Shri Rudra Pratap Siogh may now continue
his specch.
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[Shrimati Gystri Devi}

which wo offered first to the National Museum
and thes they were sent and sold abroad.
There has been a theft in the City Palace
Musoum about the same time as there was
one is the Nationa! Muscum, and the CBI is

it. Not ope thing has gone out
of the City Palace collection. We are trying
o aoquite ; not seil, It is a museum ; not
a privaté collection. Itis a trust formed in
1948,
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THE MINISTER OF EDUCATION,
SOCIALL. WELFARE AND CULTURE

(PROF. §. NURUL HASAN) * I plead not
guilty.
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*“Antiquities Export Control Act. 1947,

“No person shall export any antiquity
except under the authority of a licence
granted by thé Central Government,"
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Every licence granted under this section
shall be on payment of such fecs as may be
prescribed.

Every licence granted undec this section
shall for such period, subject to such condi-
tions and in such form and shali comtaln such

particaiars, as mey be prescribed,
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[of e T
period and on payment of such fees as may
be prescribed.

Q1. 10 (1) Every holder of a hcence granted
under section 8.. shall maintain such records,
photographs.. such particulars, as may be
proacribed.”

1328 brs.
{MR. DBPUTY-SPBAKER in the Chair)
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‘But the rate of tax which is an essen-'
tial part of declaration and assessment
have been completely delegated to the exe-
cutive Goveroment with no principle or
basis taid down. Uncontrolled power is
vostad in the Bxecutive to fix such mte
s it pleases, In the ahsonce of legislative
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suthority, it most be held that the pros
visions of the section amount to excessive do-

legation by legislative power, and, therefore,
invalid.”
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In our opinion the provisions of Cl. 4(3)
of the UP Coal Control Order must be held to
be void as imposing unreasonable restriction
upon the freedom of the trade and business
guaranteed under Art 19(1)(g) of the Consti-
tution and mot commng within the protection
afforded by Clause (6) of the Article I waant
to quote other rulings why it should be semt
to the Select Committee.
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¥

Hurriedly we pass a law People will say,
Parhament has passed this law, very fine, But,
what will happen 1s this
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Licence will be granted as prescribed ; foes

will be granted as prescribed. And, who has
prescribed ? 7% F1€ SRy Sfacdww § ?

MR AT wYT

“On receipt of an application for the
grant of & licence under section 7, the
licensmg officer may, after holding such
inquiry as he deems fit, grant a licence tn
the applicant baving regard to the follow-
ing factors, namely...”

First you say, ‘as he deems fit' ; then you lay
down the criteria, In the end in (d) youo
say "such other factors as may be prescribed’.
Once you have given the criteria ..

MR. DEPUTY-SPEAKER : That point is
quite clear.

SHRIMATI GAYATRI DEVI OF
JAIPUR Let him continue, It is very impor-
tant,

MR. DEPUTY-SPEAKER : The main
difficulty s that what can be said in two
sentences 1s blown up into a hundred or two
hundred sentences.

St @ @ IV : 1 wil just quote
one septence °

“Today when the,. peri! to the individual
comes not from the Monarch but from
the departments of State, who seek some-
times to take for themscives powers which
the law has not conferred upon them,
let it be remembered that it is the duty of
judges to see that the individnal is pro-
tected from whatever quarter he may bb
threatened and to see that justice is
administered to him in accordsnce with

u'n .

% quwar § fe St arw eaitfiod)
& wrfed feeonr e A e
a¥ | agt o argrone e f o §
rcdww ¥ 1 ]
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gRew it gk a} § wrf A s,
oy oY oed J@ar wifEd ) arret e
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o agf ¥<ar ) o it € gAew) ) weft
qv § 1\ Al o afew @t wifgd 1 streR
oW fot wear ofgr | are afeat w18
3 wod Piga F v var §, Af A
sk #Y§ marar fraf §@d W H
g woror WY fegr § e wmwr &

wtra wxar g | ¥ A § wgAr wng

g frwmr & gfaar age g gfvar &)
R uadfaw awr g S a9
ganY ¥ww T T Fegw g fE
gradE #) facge s F@ & gy A

& g% aa) 9 faure s &)

oW ¥y At IS 9% frarc
ax & e ao® @y g ) &
K 90 TGN 1A A AT KX T qg T
oft %o 67 g% rAra & g | § qumar
g fe aow 5w faw 9 avs qrer dar aY

HTIET W TYT QI ATHA |

*SHRI E. R. KRISHNAN (Salem) : Hon.
Mr. Deputy Speaker, Sir, on behalf of my
party, the Dravida Munnetra Kazhagam, I
rise to say a few words on the Antiquities and
Art Treasures Bill 1972, The principal
objective of this Bill is to provide legislative
meagures for controlling the export of objects
of antiquarian or historical interest or signi-
ficapce, This Bill also seeks to provide for
the prevention of smuggling of and fraudulent
dealing In antiquities = The Government will
have a direct say in the export of the anti-
quities and art treasures, The export trade
which is at present in the hands of private
people will be strictly controlled thereafter.
At the outset, I would suggest that no export,

it is through the State institutjons or
through private spurces, of antiquities and art
tressures, which are the torch bearers of our
ancient ouiture and civilisation, should be
permnitted. If thess things of historical signi-
Scance iad imterest are permitted to be.ex-
potted, it smoants 1o selling our ancient art
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and culture. I would strongly mpnm the
hon, Minister of Education to ban completely
the export of antiquities and art treasures.

Sir, this Bill has been formulated on the
basis of ths recommendations of a Committee
headed by Shri B. Venkataraman, who was
a Joint Secretary in the Ministry of Home
Affairs. 1 am not able to appreciate the
relationship between the Joint Secretary in the
Ministry of Home Affairs and the antiquities
and art treasures, which are thousands of
years old. The news about this Bill appeared
in the newspapers on 27 3.1970 and after (wo
and a half years it has come up before this
House, During the past three years, 2272
valuable art objects and antiquities had been
stolen. In 1969 the number of thefts was
691 ; in 1970, 675 and in 1971, 906, So far
we have found out omly 415 pieces. On
18.6.1971 nearly 100 valuable paintings had
been stolen from Khajurao in Madhya Pra-
desh. From the Prince of Wales Museum in
Bombay, during 1970 about 426 bronze statues
of South India had been stolen.

Last year in a place called Sivapuri in
Tamil Nadu a statue was found out by a
local man, He understood the value of this
statue and immediately with the help of a
local sculptor got an imitation of the statue
made, which he surrendered to the Depart-
ment. He sold away the original to a
Bombaywala (or Rs. 20,000, who in turn
sold it to an Eaoglishman for Rs. 2 lakhs.
The Englishman then sold it to an American
for Rs, 75 lakhs  This is the Nataraja statue
of Chola regime, which is known for its
artistic beauty. A case has been instituted
by the Tamil Nadu Goversment to recover
this statue of great artistic value and cultural
importance for the people of Tamil Nadu,
I would request the hon. Minister, through
you, to extend all his assistance to the Tamil
Nadu Government in recovering this statue,
If this measure had been introduced and got
passed earlier, as it was announced 2} years
ago, all these thefts and large-scale smuggiing
could have been averted.

Sir, in 1966 a review Committee was
appointed to enguire into these thimgs., I
would like to know fromy the hon. Minister
how far the recommendations of this Review
Committee had been implementsd by the
Goveraoment, [ 1965, tbo Commitiee beaded

*The origingl specch was delivered in Tamil,
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by Sir Mortimner Whaeler, the world renowned
archacologist, submitted its report containing
25 important recommendations, I would like
to know from the hon. Minister the action
taken by the Government on these 25 major
recommendations. Sir, [ would also request
the hon. Minister the reasons for the sudden
resignation of Shri B. B, Lal, who was the
Ditector-General of Archacology. He was
acclaimed all over the world as an eminent
archaeologist.

Sir, the Tamil Nadu Government has
given a poineering lead to othur States in our
country by proposing to set up an Institute
for the Study of Epigraphy. The Central
Government should come forward to extend
all assistance in making this laudable venture
a SUCCess.

In June 1970 under the auspices of
UNESCO a conference of more than 80
countries, whose leading archacologists parti-
cipated in this Conference, to devise suitable
measures for preventing smuggling in art
objects. I do not know whether our country
participated 1n the coaference. If we had
participated in this Conference, 1 would like to
know from the hon, Minister the action taken
by the Government on the recommendations
made by this Conference,

Dr. V.K.R.V, Rao, the former Minister
of Education, in reply to a question stated
on the floor of this House that from nearly
15000 monuments of historical importance in
our country every year about 1000 art
objects are stolen and smuggled out of the
country. Just like the gang indulging in
preparing and circulating countetfeit coins and
notes in the country, there is a well organised
gang which is engaged in stealing valuable
art objects and smuggling them outside
country, This gang is very active throughout
the country, from Himalayas to Cape
Camorin, I hope that through the provisions
of this Bill, the Government will take
effective punitive measures to smash this gang
once for all. As I stated initially, I hope
that the Government will ban the export of
art [treasures and antiquities, whether jt is
through State agencies or through private
agencics,  Alter all what do we gain by sclling
our ancient culture and symbols of our ancient
clvilisation ? The party foreign exchange
which we tuay get through this export is not
tedtamount to owf ascient culture, We
should bt aliow our symbols of cultural
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heritage to be paraded in the shops and draws
ing rooms of western countries. If the
foreign museums waot to possess something
of ancient India’s culture, then we can take
photographs of these antiquities and supply to
them, The export should be completely
banned.

Sir, hundreds of old temples, the pride of
Tamil Nadu, are under the control and
management of the Department of Archaco-
fogy of the Central Government, I can call
this as a dog in the manger policy ; the dog
will not allow the cow to eat the hay nor will
it eat itself, Neither the Department of
Archaeology of the Central Government is able
to protect and to preserve these hundreds of
temples, which were built hundreds of years
ago by the great sculptors of Tamil Nadu, nor
the State Government is allowed to maintain
and preserve them. If the Central Govern-
ment had been able to give adequate pro-
tection to these temples, such a large scale
thieving and smuggling would not have
occurred, When the State Government of
Tamil Nadu, in diference to the demands of
the people of Tamil Nadu, wanted to erect a
statue of Raja Raja Chola within the precints
of Brhdeeswara Temple—Raja Raja Chola
was the builder of this world famous temple-—
the Central Government refused the permis-
sion to do so. But thousands of antiquities
and art objects, which are invalusble for
understanding ancient India's  cultural
achievements are allowed to be stolen aund
smuggled out of India. It will be in the
fitness of things that the Central Government
should empower the State Governments to
protect and preserve the ancient monuments
and art treasures. The State Governments
alone, which are nearer to the location of these
monuments, will be able to preserve and main-
tain them,

Before 1 conclude, I would urge upon the
hon, Minister to ban completely the export
of antiquities and art treasures, [ would
request him also, taking assistance from the
provisions of this Bill, to smash the gang
engaged—I am sure that this gang consists
of a number of members from affluent sections
of our society~in stealing and smuggling them
outside the country. The ancient oulture
which is the breath of the people of omr

country should be at all costs protected, The
Govergment cannot barter the board
of our cultural Tife for & pittance of loreign

ekchange. On the other heand, every offort
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{Sirl B, R. Krhbnaa] Sim I may not get s chance to speak
the clauses, I would ltke to make wy

must be mads to protect, to preserve &nd to
minintsin them for posterity.

With these words, I conclude.

SHRI BISWANARAYAN SHASTRI
(Lakhimpur) : Mr, Deputy-Speaker, Sir, at
the wvery outset, I would like to congratulate
the Minister in charge of education for bring-
ing sich a comprehensive Bill for the pre-
servation of antiquities and art treasures in
the country, Antiquities and art treasures are
oot obly the roins and remnants of the past
for our reminiscence, but they are a source of
inspiration for the present and a guiding force
in the future. From that point of view,
every citizen is concerned with the antiquities
of the country and art traasures that belong to
gs.

For the first time, in the year 1894, there
was an enactment for the preservation of
antiquities and art treasures in the country,
but that Act was quite insufficient. In 1904,
Lord Curzon, who, though be was known 1o
Bengal as durjan, was a great lover of anti-
quities, passed an Act for the preservation of
ancient monuments in the country.

In this Bill the object is stated to be two-
fold—to regulate the export of antiguites and
art treasures and to prcserve it. I would
bave been more happy if the emphasis had
been more on the preservation side than on
regulating the export of antiquities and art
treasares.

Elaborate arrangements have been made
for export of antiquitics and art treasures
from this country abroad, Certain dealers
are dealing in antiquities and sometimes
they mre smuggling them, Thefts have
wvocurred mot oaly in temples and ancieat
places but in museums too, There are
certain  valuable

guess
employees of the museums are also invol-
ved in wach thefts, Therefore, along with
this
goverament shiould ensure that mo
wey involved in such
Drastic action should
thmﬂpu’nm who are sus-

things or who have
ﬂ!thmnnlmmﬂhimu.

obnrmimnn of the clauwes. Clause
3 says that the Acl may come 1nto foree in
differeat States on different dates. An ug~
scrupujous person may remove an antiquity
from a State where the Act is in force lo
another State where itis not in force and
therechy may go scotfree Therefore, 1 would
suggest that the Act should come into force
in all the States on the same date so that such
things cannot happen.

Clause 2(25) says that anfiquities should
be at least 100 yearsold and ina subse-
quent clause it s stated that at least 75
years time should pass. I would suggest a
period of 30 years, instead of 75 years, on
the pattern of the Copynght Act which
provides that after SO years of the death of
an author a manuscript becomes a national
property.

Then there is a provision for an expert
committee. It 3 not mentioned anywhere
clearly cxcept in the expenditure item where
it 13 mentioned that for TA and DA some
amount may be necessary 1 do not know
what will be the compositton of such an
expert committee, The Director-General of the
Archaecological Survey of India 18 made the
sole arbiter 1n some matters, Archaeology has
three main branches, namely, iconography, epi-
graphy and numismatics. He has nothing to do
withpainting and other things, Therefore, if he
is not having the advice of experts, he will not
be in a position to decide which matter is
really of great value and which is not.
Therefore, there must be provision of & statu-
tory nature to have an experts committes to
advise the Director-General of Archacology.

In clause 8, which deals with the quall-
fications of dealers, exemption has been pro-
vided in the case of those dealers where ten
years have expired after their comviction for
smuggling or theft, Why should such lenlency
shown or concession given to a person who
has been convicted of smuggling or theft of art
treasures 7 Odce a persom i§ convicted, he
should never be appointed again.

MR DEPUTY-SPEAKER : May 1 poist
out that at this atage the clauaes cannos be
nﬂmdmwwnm www
the principles,
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SHRI BISWANARAYAN SHASTRI : I
may not get a chamce to speask on the
¢m‘.

MR. DEPUTY-SPEAKER : That does not
mean that the procedure should be violated.

SHRI BISWANARAYAN SHASTRI:
Therefore, I do not refer to particular clauses.

I would like to say regarding general
provision that there must be great emphasis
on the preservation of those antiquities and
art treasyres in the country,

The museums run by the civic bodies and

registered societies should also be given some -

sanctity and protection 3o that they can also
coliect, preserve and exhibit such things for
the benefit of the public. Hcre, I have seen
only the Government museums and other
things that are provided.

In order to regulate exports, I would
like to say that there should be some prohibi-
tory order to the effect that certain things,
ceriain antiquities, certain art treasures, should
not be exported under any circumstances
because these are precious things, They cannot
be sold out,

I would like to conclude by saying one
thing Regarding the fixation of price where
the compulsory acquisition is provided, in the
Arst place, it has been provided that it will
be by an agreement between the seller and
the officer who acquires it. It Is our common
experience that even infetior things are sold
at bigher prices, Therefore, there must be
some adviser or an expert committee to deter-
mine the price of such antiguitics. Qtherwise,
a thing of inferior valuc may be sold at a
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woTeragt arge ardt § ot s Qi
¥ foq ff Toere A 73 ¥aw Izhv §,
wer & @ v § o wowr w
varfedf ¥ ¥ srpwostfel & OF
¥ paaT T AT gER a9y & Aw O Wl
FHFRAT MW § 4 ¥ 1 oF a9y
Yar ot aw o qfa e § agr agam
T AT ar | fieRg AT wge T
o gt o ¥ ¥ A oy B oaw
wg 97 wwr fin gf AR ¥ qom IEw
TR ¥ W AW @ IEE surar AW
M ger &, AT Surer v §, A o
qg W qF § a7 | qg o Far faere
qT IX AAAFT F ) @A A A §
faer damw w1 s fewrar wgar §
wiifs g Wt fr doew w1 o agw
ageaqer v & ) forw SR A g ¥
7g 1 & Iaet fedt & g o § g
1 R ge vt i awg g fr
FoE-aTH FEEfaal AT QAR W
age fadwf & <8-for wdg w7 & faslt
T qE 2 ¥ Wwe grar § .. (ww)
W fagm d 1 owar g § fe wE R
AT R gt TN G, SR OR W
AW & gar d@r wigar g—wgraer
vregre fod & famge 1 g frwe
7€t awwar § e agt oF  gaan oW o

AT WY qATAT A A & oo X
phat we @t ot § atx arart & N
© arft § 1 oror WY @9 Rwr ¥ A sy
werglaat §, o 2h-g 7@, srov R &
@t gk § dfewag oAl wwsrfe ¥
gt syt oft g€ §i s & s ¥
Qe aurTe §—

“Sevent idols have been found mear Than

javor, Sevei: idols including those of
Vishou 'ssd Bis colsort were Foupd

ek
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[oft s T et ]

Avapianallur near here last week. The
idols made of five metals were said to be

archacologically important,”...

MNow they have been handed over to
police.

frg ¥ gfomr wgiwgt o & g
R ST age gfese § 1 gEw s
Yoo ol § FF Y A & us gur v fn
-0 qoAT &, 3y WY e §, yoreas
g w9 qwg ¥ ag gar G fw ST
ooy wfeed § ft ot A I, A 9Ol
wfei & #17 S, @ 9T Ty qfed
¥ #fr o, of 7R ¥ e wfRd ¥ 8
s, agt o ;v A &, feE R g

the

=
¥

i % frarg § o3 &7 srqe< frer—
g frna & foed a1 oF offior §—
aw FUAT ¥ feggrT ¥ ¥ wonr-pieal
B ARL-WE TN gE fiear, A oY I
TAT €A qS ¥, PR gr fw A7 gAA
arfa, Sfen w soglast = xa afex
fox ot 3R aff wrAT, N wwmEr
dre gfwdt ® avyr ) SAw o g @
fs gn fofyorew g, fgqey ® arlt
farsdrerdl 91, &2 & ¢ gredr g
T sdw ¥ o fgegearn A sorsfaal «
w aez /gl feur

o ) el IR T ¥ g & sl
wt Foamel & wvdt & el awd, e
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oo, ITey sveewry uiy & fog, wgt Weft
o | WrO-fod ¥ 0¥, e & AN
w g T, R feraroft agroer o ww, o
aw fafew cpfagm # &, 9% FWdrare
qET T §ATE ISTAT, FATA ¥W ¥W AT AR
2 —For wegall ¥ g Ao &, I i
fergeam & awe w0 <@ | dfw s fdn
w1, Yafey ¥ 9 agt af, few sw oY
¥ oifte oAt wfgd | gerd wfvwar
TIT SIEAQ &, I Maw SR ¥ fog
=Y gwig w07 9 ¥ aga wae fear, fasg
a1 o & fasmr HIBT F @ W9 A
o o1g fear—ag «g A0 quw § afY
aaY | I A Frfaw F4Y ALy =y faSwar
& ®9 ¥ o er w9 ot § A o7 A
feqfr dzr &Y oraY @ @ vawy arfaw oy
a8l &5 7 fgeot & svwaw & o ¥ aga
& vorgfagt s g AT gAT F IM §
agt o1 7%, dfFq feufg azey & ag aw
9 1 o7 AW N S aar ) mied
smawwd Ty Ao 51 § e fggeam aw
Y I T A FT 198 SW F7 qqA
2 | sgt-ogt wgfanre § S sad wgi-
gt wg &Y NN fend A E, Swaw
3% §g fafr #1 qar 4gf 99, aq av I
1 A fovar gar aEOT @ AUt AN
wofoq age S$T ywrd ¥ 5 e
agh-agh gard A af oo

MR. DEPUTY-SPEAKER : Can that be
provided in this Bill ?

off SO WY This can be the
second Bill, I am giving certain suggestions
that it should be modified. When Government
would like to stop exporis and smuggling,
Government can go & step forward.

7Y oy a7 g7 WY www § AR wifed
¥ mir Y ey amw  aff e @Y
ol st & sl wt waww war g

Fn g ¥ g Tt dweT Sagne
& o aga v qnly ot ey sy e
¥ ) e & vere oy dgr §, Tog
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vut Wi fre® fedl age Bt 0 WG 0k
¥ 1 o qw safes wor & A cewad @
oYoil w7 w9g w7y §, A% @ owT e
gwgreal st @ B qe R o o e
wh ardt el B R ez e g,
A & fom g T v gF TwA arg A
arge oY o ffes s af ) gr A
F@ At @R afz N vor §F Y 99 WX
@y ¥ aegEl A dw@EFT Ad, I
§UfT FIX FT FAIE &, 4w Y
srferat & wfa gur ag sdsq aff ¢ %
Iy Wored wa ok orady & feu o€
A TG TG

UF A9 g §TH aNE  FE€ A — A
agt &1 Far-gf & der @, feeg o
% sorEfa 1 feRr @t @ & 4% ggi
faare & faft o @Y Y & ) AAY 3w Uw-
T £ 9F T, @ W OR-FOU &1
% qdEr R @ ¥ gard W em
Yagh Nt un-Fr f gt G QY
it g | T A1 A-fet o w1 ga™
adf 3, agt SN givat }, 4@ @ ghoat
aAST H aw W §, T A aw @
aY Tl A% FI gMIT AQ AT AN AW
gfr ¥ ot wofear W[ N gmar H—
ag fauax a¥ wgea w1 &, g9y fas ofy
g ¥ wrar 8 st gfewi agt
W et Rt R, st wogRwai agt
ot ot gt §, ww w1 sfamw agi ot
arar § o g N gt § - ofew oW ow
gaTe 2w A &Y WY fod ot &, Sw Wrd
9x grgfa® wew Adf IoTaN, aX 4% W
aft WS T afy g Jur waw I
¢ oY gw e IR @ w0

SHRI BANAMALI PATNAIK (Puri) :

Sir, thisis a welcome measure though long
ve.

i

{n this connection, 1 would like to mention
nutnber of
dlagidatod
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condition but not protected under the Ancisnt
Moauments Preservation Act. There are only,
as Mr Jagannatha Rao Joshi just now said,
sign-boards, and there the duty ends.

1 would like to mention here about the
village of Hirapur where there is the temple
of Chausati Joginis, Unfortunately, some of the
Joginis have been stolen away though ths
tample is preserved by the Government of
India, Similarly, in the village of Chaurasi,
there are 84 temples and 84 deities but there
is only one temple preserved, known as Barahi
temple. That is the only temple protected
but it is only preservation by name. The
temple has developed cracks and itis suscep-
tible to rain aad destruction. No steps have
been taken for its repairs. There is only one
guard posted there to look after these monu-
ments but he does not stay there.

Then there arc a large number of small
deities in that Prachi valley which were exca-
vated by the Government of India at a cost of
a few lakhs but the excavations are not preser-
ved. Many of them have been stolen away and
we do not know where they bave gone, They
bave gone with the connivance of those in
charge of them Dtherwise, these things could
not have happened.

Recently there has been an excavation done
in Ratoagiri by Smt., Devala Mitra who exca-
vated but all those things are not to be found
there, They have been removed from that
place because that place is not accessible. If
that place is not accessible and if yougo
there, how can you read the history ? If there
are such places, those places should be preser-
ved and a museum should be attached there,

There is another temple which is known
Alala Nath, derived from the word ‘Alwars’
and this temple which is connected with the
Jagannath temple of Puri has its impottance
becanse of the Twelve Alwars and it has some
connection with Tamil, All the inscriptions
there and the Tamra Patras have been lost.
I mysell reported it to the Government of
India, Dr Raghavan of Madras Univensity ia
aware of it as 1 had personally told about
the Tamra Patras. But these things are aow
missing because there was no proper authority
to be handed over for preservation,

Now, anpther point, If you do not kntw
what ate the moauments to be prestrvad, bow
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[Shol Banamali Patnaik]

pan you control the exports ? There must be a
{ist maintained by the officer of the Archaeolo-
gical Department who must be empowered to
take photo copies of it and a copy must be
avsilable with all the District Officers.
Now, Orissa is attached to the Calcutta
Citcle. The Eastern Circle is very big. There-
fore, B separate circle at Bubaneswar will
belp in proper preservation of these ancient
mopuments in which Orissa abounds. There
is only a junior officer in Bubaneswar. He
did oot kanow anything. He is not a compe-
tent officor to deal with such things. There
most be some higher authority to maintain all
these monuments and records. Also as I said
earlier, photo copies of these things should
be taken and a list maintained so that when-
ever he is transfered, the incoming officer is
aware of the details of preservation.

There is one temple, the Raj Rani temple
in Bubaneswar. All the land around it has
boen leased out and the temple has lost all
its beauty because of the slums springing up
pear about, Some of the Pgrsvg devigs have
been stolen away. This happens even in the
capital city., These things are happening
because there is no preservation or protection,
Then the connivance of the officials also is
there. It is said that to prepare a murti is
Jess costly than to sell it hecause it fetches a
high price, There are various other things
which are not yet coatrolled under this Act.
Lot us have a rule how all these things should
be controlled and should be preserved.

An object of art is a priceless beauty. An
art object may be of value of Rs. 15,000
and it may be of the value of Rs. 1 lakh to
somebody els¢. So you cannot have an arbi-
{ration about the price of an art object
There is the Malwala palace of Raja
Dbaramkaran where 1 attended a diomer ;
Mr. Chandalal Trivedi was there, Large num-
bet of beautiful paintings were there. These
are from the Moghut period, It Is said that
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State Government's ' managstient. Certain
cracks have appeared, The Gowwnor of
Orissa, Mr. Jogindar Singh appealed to the
public for its repmirs. Is it possible for the
public to do it ? The temple is known for
its magnificence and grandeur. So wany
foreigoers come and visit the temple, Once
such cracks begin to appsar what will happen ?
How can the temple be preserved ? There are
Pandas and Sevayats. They are responsibie for
preservation of the deities only they are in
charge of, But what happens is, some other
people take away the smaller deities from in-
side the temple, You will sece some of the
places just remaining vacant, There should be
a list of these deities for preservation,

There is the Madalapanji in the temple at
Jagannath which has been preserved for 800
years. Photostat copies should be printed and
distributed to all the other museums. Herein is
written how Shankaracharya and Guru Nanak
visited the temple and worshipped it. If such
photostat copies are sent to other museums it
will be of great use to those museums aad
it will ensure that there will be no chance of
destroying this Madalapanji (chronological
history).

The British people did not care for the
preservation of art objects. During the British
period many were lost, One Mr, Biren Roy of
Puri collected some beautiful pieces of archi-
tecture and sold them to British people. He
got OBE. MBE and other titles.

In the Institute of Sanskrit at Puri there
weire large number of Sanskrit manuscripts
which were rare., Dr. Raghavan, Prof. of
Sanskrit of Madras University visited and
examined them and he recommended for their
publication. But some of them are missing.
Some of these Sanskrit books which are rare
things are in Deutsche museum at Munich and
in the Albert Hall in London, How could thess
things go away 7 We should prevent that. It is
very important that we should preserve them.
I agres with wbat Mr. Daga has said. The
Bill is defective in the sonse that it will net
help in preservation of these articles. T request
the Minister to see that a more comprehensive

Bill is brought forward. Thaok you.

THE MINISTER OF EDUCATION.
SOCIAL WELRARE AND
(PROF. 5. NURUL HABAN) : T sm
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have taken part in this Debate. It is an
exttemely encouraging sign. It shows the

concern of the whole nation in the matter of
preservation of art treasures and its cultural
antiquities. I koow that the time allotted
for the discussion is already over. I shall
attempt to be as brief as possible and 1 will
resist the temptation of going into all the
points that have been raised.

1 can only make onc general submission,
namely that Government are deeply benefited
by the suggestions which have been offered
by hon. Members, and we shall tiy to do
our best to sce that as many of these
suggestions as can be acted upon are in fact
acted upon.

There are just a few points to which I
would make a very brief reference. Firstly,
in regard to the birth-place of Raja Ram
Mohun Roy, the house which 1s there in the
village Radhanagar was inspected, and the
mspection revealed that the only structure
that stands at the site today 1s a modern
structure called the Ram Mohun Smriti
Mandir. The ancestral house of the Raja at
Raghunathpur 1s reduced to a few broken
walls while the house .....

SHRI MANORAJAN HAZRA (Aram-
bagh) : Perhaps the hon. Minister has
misunderstood what I had said. I was refer~
ring to the ancestral house which is in
Calcutta, and which 1s there on the Upper
Circular Road under the Police Commissioner

PROF. S, NURUL HASAN : [ was just
coming to that, So far as the Calcutta house
is concerned, one of my friends here, an hon.
Member from Calcutta has raised this question
with me, and I have started corresponding
with the Guvernment of West Bengal, and
I hope that after a proper inspection is done,
some way out will be found.

So Iar as the Hazarwali Palace at Murshida-
bad is concerned, the Government of India
have decided to bring this under protection
as & monument of national importance, and
wo are in touch with the Government of
Woest Bengal.

i bave been alarmied to hear, and I had
hesrd it in the other House aiso, and I heard
this point ‘raised by an hon. Member bere
aboyt the théfts thers. Wo have etarted
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taking action. I did not know about It
until it was raised in Parliament, and we will
do our best to see that objects are not
smuggled out.

With regard to the gracious iady, the
hon. Member from Jaipur, I would not have
liked to comment upon some of her obsers
vations in view of the tremendous personal
esteemn in which 1 hold her, but in order to
set the record right, 1 have to make at least
a couple of observations.

It is not a fact that the thefts of our art
objects have increased since Independence.
I bave had the occasion to work in the various
museums in England and in Burope, and all
those beautiful collections from India which
are to be found there were taken out before
Independence and not after Independedce.

SHRIMATI GAYATRI DEVI OF
JAIPUR : [ thank the hon Minister very
much for pointing this out to me, because
obviously he knows more about the subject.
Since 1941, ever since they made this Act,
and even before that, as the hon. Member
there pointed out, there were many things
which went to the British Mussum, because
after all, India was part of Britain, and so it
is quite natural that a quite fabulous collection
went to the Dublin Muscum and other
museums in England. We all knew about
Mees o one

PROF. S. NURUL HASAN : As far as
I recall, she made the statement that theflts
and smuggling had started after Independence,
For example, if an Indian Prince gave an
Indian art object to a Viceroy as a present,
would it not be theft and smuggling 7 . .......

SHRIMATI GAYATRI DEVI OF
JAIPUR : It is the same as if the President
gave a gift and 50 on to the President of the
USSR or somebody like that. It is just the
same thing.

PROF. S. NURUL HASAN: 1 must
confess that the scales of value judgements are
a little different,

1 am consciouts of the fact that there aze
many princaly rulers who took great care 1o
preserve works of art aud to preatrve heiy
rocords.  Unfortumately, somie of them &'
not pay euough attention to vven this mspeoct.
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Por examiple, if I may meke a personal
confession, in spite of the kindaess of the
gracions lady to help me sece the records of
Akbar’s reign in the house of Jaipur there are
1o records so far located of Akbar's reign.
This is so surprising, considering that there
was no noble who was closure to Akbar than
Raja Man Singh, and even though in petty
bouses in various parts of U.P,, Punjab and
Rajasthan, documents of Akbar’s reign are
available, it is very surprising that in the
house which was closest to Akbar there is no
document of Akbari period available.

SHRIMATI GAYATRI DEVI OF
JAIPUR : I am afraid, and I know, that in
the house of Jaipur, there is no document of
Mabaraja Jai Singh either, The Rajasthan
Government have taken them all.

PROF, S. NURUL HASAN: 1 am
referring to the documents I had occasion to
seo earlier ; as I said, nothing pains me more.
But I must submit that I am a professional
historian, 1 have been gomng into these
matters. 1 have been taking interest in these
matters. All that must say is that I wish
this consciousness of records and of the art
treasures had been as universal as is the desire
of this whole House, and I share that desire,
and I think that all our people are becoming
more and more conscious of their importance.

SHRIMATI GAYATRI DEVI OF
JAIPUR : May I just ask the hoa, Minister
one thing ?.........

MR, DEPUTY-SPEAKER : 1t is one too
many, °

SHRIMATI GAYATRI DEVI OF
JAIPUR : It is nothung to do with Rajasthan
or Jaipur. I am referring now to the Palace
ia Calcutta ; it is falling into pieces. I am
asking the hon. Minister to recommend that
to the West Bengal Government for being
taken over,

PROF, §. NURUL HASAN :
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to confine my remarks to some of the points
that have been ralsed. A 'point has been
quite rightly reised that there might be
procedural difficulties in registration. I can
give this assurance to the House that when
framing the rules, we shall take proper care
to ensure that the registration is facilitated.

My hon. friend Shri Jharkhande Rae has
made one observation which has pained me,
and I consider it my duty to make a state-
ment about that, That is with regard to the
Director-General of Archacological Survey of
India and to the officers of the Archaeological
Survey of India. If there is any specific
complaint, 1 any willing to look nto it, but
I feel that it is most upfawr to have such a
general charge being mentioned in the House,
I would like to state that I have my confidence
in the officers of the Archaeological Survey of
India, and 1 wish to take this opportunity
of paymng a tribute to their ability and to
the devotion with which they have been doing
their work

As regards the point raised by my hon.
friend Shrn M. C, Daga, I am afraid I am
unable to understand part of the pomt........

SHRI YIKRAM CHAND MAHAJAN
(Kangra) : He may be asked to repeat it
again.

PROF. S. NURUL HASAN : 1 just do
not know how this is going to stifle art. |
think that there is no question of any living
artist being brought within the purview of the
present Act.

SHRIMATI GAYATRI DEVI OF
JAIPUR : Whom will the artists produce for ?

PROF, S, NURUL HASAN: If she
wishes to bave a dialogue, I am quite willing,
and 1| request I may be permitted to use
rather strong words.........

SHRIMATI GAYATRI DEVI OF
JAIPUR ;: What Shri M, C, Daga meant
was ‘whom will the artist produce for ¥

PROF. 8. NURUL HASAN : I am in
your hands, Sir. If you permit me, 1 shall
answer every pojnt raised by the bon. lady,

SHRI §. M. BANERJEE (Kaspid) ;
Please permnit him, Sir, because we want o
hear Kim, )
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PROF. S. NURUL HASAN: S8ir, the
important point that has been raised by the
hon. Member is with regard to the fees, and he
referred to all the rulings about taxes.
A fos is pot a tax, and there is a basic
difference between a fee and a tax, and, there-
fore, that point does not arise,

1 had referred in my original speech to
the fact that at the UNESCO convention,
certain countries were dragging their feet.
Unfortunately, this House does not have
control over the UNESCO, It has only control
over the the Indian delegation which goes and
makes a submission to the UNESCO. There-
fore, to leave the question of the export of
antiquities to UNESCO over which this
House has no control, does uot, 1 think,
meets with the wishes of this House.

My hon. friend from the DMK probably
did not bother to listen to my short and brief
iotroductory speech.  Otherwise, he would
not have raised some of the pomts which he
raised. 1 admire him for taking every
opportunity to say how wonderful the govern-
ment of Tamil Nadu is.

MR. DEPUTY-SPEAKER : That is his
job.

PROF. S. NURUL HASAN : That s his
job. 1 remember a statement by Ichhkov of
Russia. In 1875, he started a war scare by
saying “If Germany attacks France, then
Russia would go to the assistance of France.”
Then Bismarck remarked that “If Ichhkov so
desires, 1 am quite willing to have five-franc
pieces steuck with the legend ‘Ichhkov, the
protector of France’, But why start a war
scare '

1 entirely agree that the antiguities should
not be exported for moncy. That point has
quite rightly been made out. Even the Central
Government cannot now export without under-
$oing all the processes—

SHR1 S. M. BANERJEE : The point
raised by Mr. Tharkhande Rai was that they
are being sold by those Rajas.

PROF, 5. NURUL HASAN : After this
Bifl, it will not be possible. That is why I have
pleaded in this House that this Bill may be
2pproved ss soon as possidie, and if any fur-
ther poitits Sxe €0 be rissd, T am quite williag
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to come before this hom, House and sy,
“Please add this one and pleass add that
m-li

SHRI S. M. BANERJEE : Unless &t is
mudwby the President, they can sell

PROF. S. NURUL HASAN: No. The
present rules have certain lacunae, although
even w;th the present rules, export without
licence is not possible. This Bill is seeking to
plug all these loopholes so that it should ot
be possible to sell any of our antiquities
abroad, That is the whole intention of the
Government.

The question of the Brihadceswara temple
was raised by my hon. friend. I had a talk
with my calleague, the Education Minister
of Tamil Nadu, and there, I said, lst us
appoint a committee consisting of the Direc.
tor of Archacology of Tamil Nadu, a repre-
sentative of the Director-General of Archaso-
logical Survey of India and any professor of
archaeology or ancient history in any of the
unijversities of Tamil Nadu. Let them say that
from an expert point of view the site which
was chosen for installing a modern statue was
proper. Then 1 would accept it, I do not
think that these matters should be made into
a question of Centre-States controversy We
are all on the same side of the fence. There
is no difference between the States and the
Centre in the desire to preserve our aatiqui-
ties. But it was a question of the specialists.
versus the gencralists, 1 have every respect
for the generalists, but there are occasions
when expert opinion ought to be accepted.

1 had the privilege of being a member of
the Wheeler Committee myself, and I can
assure the hon. Member that I shall do all
that lies in my power to see that its
recommendations, as far as they lie within
the power of the Government, are implemented
as quickly as possible,

The hon. Member Shri Shastri raised the
question of suthority, That has to be deter-
mined by the rules, So far as the question
of price is concerned, there Is alreatly an
Art Porchases Committee, & Commities of
experts, which takes decisions on these

points.

I éntircly agroo that every step shouM bp
taken o gee that the protected monynients sk
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really protected. The Government of India
have recsatly appointed a very large number
of chowkidars to look after the monuments
to cssire that thefts do not take place, We
ass also comsidering several steps and getting
the co-operation of the State Governments
for this. This point, which was raised by
Shri Jagannathrao Joshi, is quite correct, 1

i entirely agree with him. My only point is that

I do not know whether I can prohibit the
export of thought from India,

SHRI MANORANJAN HAZRA : I raised
the question of Kohinoor, which is a matter of
national honour, I want some clarification on
this.

PROF. § NURUL HASAN : Ifit bad
been in the power of this House, 1 would have
ron to Britain aud brought it back myself,

SHRIMATI GAYATRI DEVI OF
JAIPUR : I am not trying to have a dia-
logue, Has the Kohinoor originally come from
Jodia or from Persia ?

PROF. S. NURUL HASAN
it has come from
Andhra Pradesh.

: Originally
what 1s now known as

MR. DEPUTY-SPEAKER : 1 will now put
to the votc amendment No. 1 moved by Shr:
M, C. Daga for reference of the Bill to a
Select Committee.

Amendment No. 1 was put and negatived.

MR. DEPUTY-SPEAKER : The question
is:

““That the Bill to regulate the export
trade in antiquites and art treasures, to
provide for the prevention of smuggling
of, and fraudulent dealings in, antiquities,
to provide for the compulsory acquisition
of antiquities and art treasures for preser-
vation in public places and to provide for
cartaje other matters connected therewith
Or incidental ox ancillary thereto, be taken
ot consideration,”

The motion was adopted.

MR. DEPUTY-SPEAKER : We will now

take up clause-by-ciause consideration,
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Cinuse 2—(Definitions)
Amendment made :
“Pa” 2._
Jor lines 9 and 10, substitute—

“for the purposes of this Act, which
has been in existence for not less
than one hundred years ; and" (2)

(Prof. S. Nurul Hasan)

SHRIMATI GAYATRI DEVI OF
JAIPUR : | beg to move :
Page 2,—
omit lines 1 and 2. (13)
MR. DEPUTY-SPEAKER : I will now

put amendment No, 13, moved by Shrimati
Gayatri Devi, to the vote of the House,

Amendment No. 13 was put and negaived.

MR, DEPUTY-SPEAKER : The question
is :

*That clause 2, as amended, stand part of
the Bill”

The motion was adopted.

Clause 2, as amended, was added to the
Bill.

Clause 3—(Regulation in export trade in
antiquities and arl treasures)

SHRI M, C. DAGA : I beg to move :
Page 2,—

after line 32, insert--

“Provided that in special circums~
tances, the person who wants to ex-
port amy antiquity or art-treasure
and has obtained the permission of
the prescribed authority, may export
the same.” (3)

MR. DEPUTY-SPEAKER : I will pow

put amendment No. 3, moved, by Shri Daga,
to the vote of the House.

Amendment No. 3 was put and megatived.
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MR, DEPUTY-SPEAKER : The yuestion Clause 18—(Provisions of sections 14, 16

n:
“That clause 3 stand part of the Bill”
The motion was adopted.
Clause 3 was added to the Bill.
Clause 4 to 7 were added to the Bill.
Clause 8—(Grant of licence)

SHRI M, C. DAGA : I beg to move :
Page 3, lines 23 and 24,~

omit “after holding such inquity as he
deems fit,” (5)

MR DEPUTY-SPEAKER : I will now
put amendment No 5, moved by Shr1 Daga,
to the vote of the House.

Amendment No. 5 was put and negatived.

MR. DEPUTY-SPEAKER : The question
is :

“That clause 8 stand part of the Bill™
The motion was adopted.
Clause 8 was added to the Bill.
Clauses 9 to 11 were added to the Bill.

MR. DEPUTY-SPEAKER : Thereare two
amendments given notice of by Shri Daga. Is he
moving them ?

SHRI M. C. DAGA : I am not moving
them,

MR, DEPUTY-SPEAKER : Thea, 1 put

clauses 12 to 17 together to the vote of the
House,

The question is :

“That clauses 12 to 17 stand past of the
mﬂ

The motlon was adopted.
Clawses 12 to 17 wera added to the Bill.

and 17 not to apply in certain cases)
SHRI M. C. DAGA : I beg to move !

add at the end—

“and in the educational institutions
and places of worship ** (8)

PROF, S. NURUL HASAN : I beg to
move :
Page 6, line, 24—

for “archwve,” substitute—
“archive ; or™ (11)

Page 6,—
after e 24, insert—

“(iv) m an educationsl or cultural
nstitution,” (12)

SHRI M. C. DAGA * They have accepted
one part of my amendment already. These
words “‘educational or cuitural mstitution”
have been added by an amendment moved by
the Government. I have mentioned also
“Places of worship”. But they say, only edu-
cational or cultural.

PROF. S. NURUL HASAN : My point
is that the place of worship cannot be owned,
controlled and managed by the Government,
Therefore, 1 have re-phrased it to bring it
under the qualifying clause educational or
cultursl institution owned, controlied and
managed by the Government,

SHRI S. M. BANERJEE : There is & con-
tradiction. He says that the place of worship
cannot be controlled by the Governmeat. It is
felt by everybody that God is everywhere.
When they are controlling all the other places,
why should they not control temples and
other places of worship also ?

MR, DEPUTY-SPEAKER : First | put
amendment No 8 moved by Shzi Daga to the
vote of the House.

Amendment No. 8 was put and negatived.

MR, DEPUTY-SPEAKER : Now, 1 put
amendment Nos. 11 sod 12 to clause 18
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moved by Peof. Nurul Hasan to the vote of
the House,

The question is :

Page 6, line 24—
for “archive,” substitute—
“archive ; or” (11)

Page 6,—

after line 24, insert—

(iv) in an educational or cultural
institution,” (12)

The motion was adopted.

MR. DEPUTY-SPEAKER : The question
is:

“That Clause 13, as amended,
of the Bill"

The motion was adopted.
Clause 18, as m;d‘:f, was added to the

stand part

Clause 19— (Power of Central Government
to compulsorily acquire antiquities and
art treasures)

SHRI M. C. DAGA : I beg to move :

Page 6, lines 33 to 35,—

for “and it shall be lawful for the
Collector to take possession of such
antiquity or art treasure, for which
purpose the Collector may use such
force as may be nocessary.”

substitute

“and if the owner of the antiguity or
art treasupe objects to the decision of
the Govetnment, he may within a
period of thirty days from the date of
the intimation, make a representation
to the Central Government putting
forth his objections.” (9)

Page 6,
omit lines 36 to 40. (10)
MR, DEPUTY-SPEAKER : 1 shall sow
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put Amendments 9 and 10, moved
M. C. Daga to Clause 19 to the vote
House

Amendments Nos. 9 and 10 were put and
negatived,

MR. DEPUTY-SPEAKER : The question
is:

““That clause 19 stand part of the Bill,"”
The motion was adopted.
Clause 19 was added to the Bill.

MR. DEPUTY-SPEAKER : Therec are no
furthér amendments. 1 shall put the rest of
the Clauses and the rest of the Bull to the vote
of the House,

The question is :

“That Clauses 20 to 32, Clause 1, the
Enacting Formula and the Title stand part
of the Bill,”

The motion was adopted.

Clauses 20 to 33, Clause 1, the Enacting
Formula and the Tféie were added to the
8 -

PROF, 5. NURUL HASAN:
move :

1beg to

“That the Bill, as amended, be passed.”

MR. DEPUTY-SPEAKER :
tion is:

The ques-

“That the Bill, as amended, be passed.”

The motion was adopted

—————

14.42 brs,
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